
   IN THE COURT  OF  PRINCIPAL  SESSIONS  JUDGE,  REASI 

                                             Present :-  Kamlesh Pandit 

Bail no 11/Res.  
 
 
  Romesh Singh  S/o Kartar Singh 
              Resident of  village Kanthan Tehsil Arnas  District Reasi  

 
                                                            (Applicant ) 

             Versus 
 

                   Union Territory of J&K through SHO   Police  Station, Reasi. 
 

       Mr.Rakesh Jeet Singh  Advocate  for the  applicant.  
       P.P  for  the UT of J&K. 

 

       In the matter of :-  

                                        Application  for grant of anticipatory bail. 
 

               ORDER 
       Dt: 29.04.2020.  

           This bail petition has been presented by Mr. Rakesh Jeet Singh  Advocate  on 

behalf of the applicant under Section 438 of the Cr. P.C seeking per-arrest bail of the 

applicant through virtual mode. Petition has been numbered as per procedure in 

vogue. Copy of bail petition has been furnished to P.P with the direction to call a 

detailed  report from the concerned police station and file before the court on 

scheduled date of hearing.   

        Counsel for the applicant has stated through virtual mode   that till a detailed 

report is made available by the Ld. P.P the accused person/applicant herein   be 

admitted to interim bail as the applicant is  apprehending his  arrest in some non-

bailable offence and in case the interim bail is not  granted to the  accused  person he  

would be arrested  by the police and the petition of the applicant  would become 

infructuous in that eventuality.  

              Having regard to the submissions made by the ld. Counsel   for the applicant 

I am of the opinion that a prima facie case is made out for admitting the accused 

person  to interim bail in the first instance.  

             Therefore, the applicant  is  admitted to interim bail  in the first instance and 

it is directed that in the event of his  arrest the concerned police agency shall release  



him  on bail subject to furnishing bail bond and personal bond in the amount of Rs. 

25,000/- each to the satisfaction of concerned I.O. provided the accused person is  not 

found involved in any offence punishable with imprisonment for more than five  

years   or any special offence under special enactment and triable by special court or 

offence under RPC triable by Special Judge or any crime against the women.  The 

accused person   is   directed to immediately report to the  concerned police agency  

and cooperate with I.O as and when required do so. He  shall not leave the territorial 

jurisdiction of this court nor shall make any attempt to influence the prosecution 

witnesses in any manner. He shall maintain social distancing and shall adhere to all 

the guidelines of the Government in view of the covid-19 lockdown. However, it is 

observed that the accused person  shall be liable to be taken into custody in the event 

of the investigating agency making out a case of recovery under section 27 of 

Evidence Act.  Put up on  03.05.2020.   

 

     Announced          
      29.04.2020                                                ( Kamlesh Pandit ) 

                                                                                  Principal Sessions Judge 

                                                                                                  Reasi 
 
 

 
 
 
 

 
 
 
 

 
 
 
 

 
 
 
 

 
 
 



 
 

 

                  Copy of the order forwarded to  SHO Police Station  Reasi for compliance.  
        

         

                                                                                                             

Principal  Sessions Judge 

                                                                                                 Reasi 
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